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FINANCIAL EXPRESS

SATURDAY, MARCH 28, 2026

FORM A
PUBLIC ANNOUNCEMENT
iUnder Regulation & -of the Ingolvency and Bankruptcy Board of India
{Insolvency Resoluion Process for Corporate Parsons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
KARVY DIGIKONNECT LIMITED

RELEVANT PARTICULARS
Name of Corporate Debior KARVY DIGIKONNECT LIMITED
Date of incorporation of corporate deblor |13(0711902
Authonty undar which corporate deblaris  |ROC Dethl
incorparaled ) regslanad
4, |Corporate kdentify Mo. / Limited Lisbility
Identification Me.of corporate debior
Addrass of the registered office and Flat Mos, 502 & 500, 5TH Floor, Arunachal
princigal affsae (if-any') of carporala deblor |Buiding, 15, Barakhamba Road, New
Dialhi -170001
B |Insolvency commencement date in respect | Date of Onder - 2403/ 2026
of corparate delitar _|Date of Inbmatan fo |RP - 25032025
7. |Esbwmated date of closure of insohvency  [21.08.3026
FRBGILON BrOCasE
8. |Mame ard registration numbser of the
insolvency professional acting as infedm
resoluticn professional
9. |Address and e-mall of the imesm 204 A, Znd Fioor, 23, SBI Bulding
resolution professional, as regetered wilh | Najafoesh Road Indl Area, Shivaji Marg,
the Boand Opp DLF Tower, Mew Dehi-110015

e e | —=

L84 20000 1992PLC215215

tn

Ashu Gupta
IBEIIPA-001P-R003 3201 T- 201301 0543

10, |Addrizss and a-mall o be usad for 204 A, nd Flaor, 23, SBI Bulding
correspondencs with he inbanim resolubion |Najafosd Foad Indl Araa, Shivaj Mang
professional Opp DLF Tower, Mew Defi-110015

kil cimpipmail.com

0B 2026

ibexg 141k day fram 1he date of receipt of
orger Ee. 25,03 3026)

Mot dppficable 53 per information available
with IRP tll data

1. |Last date for submission of daims

12, |Classes of creditors, i any, under clause
i b of sub-sechon (54A) of seclion 21
ascartaingd by the inftarim resclutan
pridessional

13, |Names of Insolvency Professionalts
ideniified 10 act as Authorised
Representative of credifors in a class
(Three names for each class)

14, |(&)Realevand Forms and

(biDetailz of aulhorzad reprezanialives
are avadable at:

Mot Appiicable as per information avallable
with IRP il date

YWabdnk;

FIlApes it [ BIBLGOY, IR homey Sown |l oads

Mot Applicable as per informaticn avallable

with |RP til date

hatica is hareby given that the Mational Company Lew Tribunal has orderad the commencemsni of 2

corparats insalyency rastlulion process of tha Karvy Digikonnect Limiled on 24.03. 2028 (Recaived

oopy of order daned 24.03, 2025 on 25.03, 2025

The credilars of Barvy Dagikonract Limiled are bareby called upan b suberit Peir claims willy prost on

ar befiore 04,04, 2026 bo the intarim resolution professaonal af the address mentioned agalnsd entry

b 0.

The daims may be submitied i thairsoecified Forms B, C, D and Enterms of Regulation 7, Eand 9

al Iha Insalvency and Bankrupicy Boand of India (nsalvency Hasolubon Procass for Carparabe

Persans) Regqudations, 2016

Thatinancial craddors shall suomil theirclaims with prool by alectronic means only, Al olfweer Graddors

meay subimed the claims with proofin person, by prsf or by electronic means

e Fimancial Creditars, Operalional Creditors, Workman -and - Empioyees, Aulhorised

Reprasentative of Workmen or Employess, Oiher Sisksholders may doanload the relevant forms

iroim Rhe halkowing ink: nipe vy bl oy iniomaidoanicads Ashu Gupta
Interim Reselution Professional

Karvy Digikonnect Limited
|[EEI Regn. Ho: [BENPA-DIZAP-NIDIIZ0AT-2018/ 10043
Mao. No: 9833021740

Date: 27-03-2026
Place: New Delhi

2. E. RAILWAY - TENDER

ar. Dawvissonal SHignal & Telecom Engenagr
5.E. Railway, Chakradharpur acting for &
an behalf of The President of India inviles
- Tenders against Tender Mo, menticned
below due o open on 1504, 2026 at 15:00
hrs.. 51, Mo.; Tender Motice Mo.;
Namae of Work: Tender Value & Earnest
Money respectively. (1) ST-CKP-0T-25-
26-126; S4&T Work in connsction with
TTR-284 sets owver Chakradharpur
Divigien; ¥ 12,680,611, 808,00,
T 252120000, [2); ST-CHEP-OT-25-26-
127, (1) Provision of IP Telaphones
Exchanges al Jharsuguda Station. {ii)
Replacemant of Batterias for 5W Walkie-
Talkie In Chakradharpur Division, ¥
2:04 3302747 ; ¥ 4,08, 700.00;
Completion Period @ 12 (Eighleen)
Months (loe 51 No, 1) & 06 (5ix) Monling
(for 5. Ma. 2). Manual offers ara nat
allowed against this tender and any such
manual offer recelved shall be ignored,
The Tender at Tender Ma.-126 will be an
"Two Packe! Systam™and Tender No, 127
will By G "Single Packe] Sysiem™. The
{ender details can be vigwsd al Wab sie
hitp:Mlwww.ireps.gov.in. The
tendererfbidders must have Class |
Digital Signature Certificate & must be
registered on IREPS Porlal. Qnly
regislerad lenderer/blddaers can
parlicipale in e-Tendenng. e-Tamnder lorms
shall be issued free of cost. (PR=-1356)
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(SDensan CamaRa marrl
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Can Fin Homes Limited

Branch Office: H.No.2-52/88, Sai Teja Enclave,
Indira nagar, Gachibowli, Hyderabad-500032.
Tel: 040-40179219. Ph: 76250 79155.
Email: gachi.bowli@canfinhomes.com.
(CIN No.: L85110KA1987PLC008699)

APPENDIX-IV-A [see proviso to rule 9 (1)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Imnmovable Assets under the
Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 9 (1) of the
Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, the physical possession of which
has been taken by the Authorized Officer of Can Fin Homes Ltd., Gachibowli
Branch, will be sold by holding e-auction on "As is where is", "As is what is",
and "Whatever there is" on 17.04.2026 for recovery of Rs.43,70,738/-
(Rupees Fourty Three Lakhs Seventy Thousand Seven Hundred Thirty
Eight Only) due to Can Fin Homes Ltd. from Mathre Sunil and as on 27.03.2026,
together with further interest and other charges thereon.. The reserve price will
be Rs.27,00,000/- (Rupees Twenty Nine Lakhs Only) and the earnest money

deposit will be Rs.2,70,000/- (Rupees Two Lakhs Seventy Thousand Only)
(Description of the Immovable Property)

All that the flat No 512, in 5th Floor, of Dhruva Homes, Sy No.211/E/1/2,211/E/2, &

212/E/1/2, Having builtup Area 1050 SFT, and UDS 47.09 Sq yds, out of the total

4114 Sq yds, Bachuguda Village, Patancheruvu Mandal, Sangareddy Dist,

Telanagana-502319. Flat Boundaries Under Follow: North: Corridor, South: Open

to Sky, East: Corridor, West: Open to Sky. Land Boundaries Under follow: North:

Road, South: Open Plot, East: Pocharam Village Boundary, West: Agricultural Land

of Santosh Kumar.

Encumbrance - Nil

The detailed terms and conditions of the sale are provided in the official website of

Can Fin Homes Ltd., (https://www.canfinhomes.com/SearchAuction.aspx).

Link for participating in e-auction: www.auctionbazaar.com

Date :27.03.2026 Sd/- Authorised Officer
Place : Hyd, Gachibowli Branch Can Fin Homes Ltd.

s = ﬁ Indian Bank

STRESSED ASSETS MANAGEMENT BRANCH
5-1-679, Surabhi Arcade, Bank Street, Koti,
Hyderabad-500001. Ph : 040-2465 1169

APPENDIX- IV-A" [See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

(5= SPACENET ENTERPRISES INDIA LIMITED

[CIN: LGE100TG2010PLCOGEG24]
Regd. Office: Piot No.114, Survey Ro 662, Street Mo.03, Rakungam, Prasanth Hiis, Gachibowd
Mav Khalsa, senlingampally, Ranga Recdy, Hyderabad-500008, Telangana, India.
Tel: 040 22345781, E-mail: camepaceneient.com, Website: ittp.spacenstentcom/

Dear Member(s),

Pursuant to the provisions of Sections 108 and 110 of the Companiss Act, 2013 (“the Ast”).
resad with Ruls 20 and Rule 22 of the Companies (Manzgement and Adminisiration) Rules.
204 (“the Rules™) and other applicalbie provizions of the Act read wath ils Rules, Genaral
Circulars issued by the Minlstry of Corporata Affairs ("MGA Girculars™ ), Regulation 44 of the
sacurities and txchange Bodard of India (Listing Obligations and Disclosure Requiraments)
Reguiations, 2015 (“SEBI Listing Regulations ") read with Securites and Exchange Boasd of
India (*SEBI") Master Circular Mo, HO/4814/14(7)2025-CFD-PODZ/'3TE2/2026  dated
January 30, 2026 ("SEBI Master Circular”), Secrefartal Standard on General Meetings
" 35-27) issued by the Instiute of Company Secratares of Indiz and olher appBcable laws
rules and requlations (ncluding any statutory modification{s) or re-enactmentis) thereaf for
the fime being in force), the Postal Balol Notice ("Motice™) 15 hereby given that aggraval of
the Members of Spacenet Enterprises India Limited (“the Company”) Is being sought forthe
opecial Business set out befow, by means of Pastal Ballot, oty by way of remote g-vating

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6)
of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that
the below described immovable property mortgaged/charged to the Secured Creditor, the Physical/
Constructive (Symbolic) (whichever is applicable) possession of which has been taken by the Authorised
Officer of Indian Bank, Visakhapatnam branch, Secured Creditor, will be sold on "As is where is", "As
is what is", and "Whatever there is" on 17.04.2026 for recovery of Rs.502,77,29,977.76 (Rupees Five
Hundred Two Crores Seventy-Seven Lakhs Twenty-Nine Thousand Nine Hundred Seventy-Seven
and Seventy-Six Paise Only) (as on 28.02.2026) due to the Indian Bank, SAM branch, Secured Creditor,
from M/s. Pratyusha Resources & Infra Pvt. Ltd (Company sold as a going concern under liquidation).,
Borrower and Guarantor(s) (1). Mr.Paruchuri Raja Rao (Director & Guarantor) S/o Siva Ramaiah, C/o
Pratyusha Resources & Infra (P) Ltd,D-1, ThiruVika Industrial Estate, Guindy, Chennai - 600032, (2).
Mr.Paruchuri Venkayya Prabhakara Rao (Director & Guarantor) S/o P.Venkayya Naidu, HIG-231,
Sector-4, M V P Colony, Visakhapatnam-530017, (3). Mr.P.V. Bhaskara Rao (Guarantor) S/o P
Venkayya Naidu, HIG-231, Sector-4, MVP Colony, Visakhapatnam-530017, (4). Mr.Ganta Srinivasa Rao
(Guarantor) S/o China Rosaiah, HIG-231, Sector-4, M V P Colony, Visakhapatnam-530017, (5).
Mr.Kondayya Bala Subramanyam (Guarantor) S/o Kondayya, Plot No:26, MIG, Sector-5, M V P Colony,
Visakhapatnam-530017, (6). Mrs. Narni Amulya (Guarantor) D/O (Late) N. Sambasiva Rao, FLAT No:2,
Triveni Towers, Balayyasastry Layout, Seethammadhara, Visakhapatnam-530013, (7). M/S Pratyusha
Estates (P) Ltd (Guarantor), Door No: 25-40-12, Pratyusha House, Gangulavari Street, Visakhapatnam-
530001, (8). M/S Pratyusha Global Trade (P) Ltd (Guarantor), Door no: 25-40-12, Pratyusha House,
Gangulavari Street, Visakhapatnam-530 001.

The specific details of the property intended to be brought to sale through e-auction mode are enumerated below:

Detailed description of the Property:- Total EM of 7.72 %2 Acres of Land situated in Sy. No. 409,414 of
Muthukuru Village, Muthukuru Mandalam, Nellore District standing in the name of M/s Pratyusha
Associates Shipping Pvt Ltd. (As per Doc No. 340/2007,341/2007)

Item No.1: EM of 4.98 Acres of Land situated in Sy. No. 409 of Muthukuru Village, Muthukuru Mandalam,
Nellore District standing in the name of M/s Pratyusha Associates Shipping Pvt Ltd. (As per Doc No.,
341/2007). Boundaries: East: Part of the Land of SK. Abdul Khader Saheb, West: Donka, North:
Common Donka, South: Land of Sri Chennakeswara Devasthanam

Item No.2: EM of 2.74 % Acres of Land situated in Sy. No. 414 of Muthukuru Village, Muthukuru
Mandalam, Nellore District standing in the name of M/s Pratyusha Associates Shipping Pvt Ltd. (As per
Doc No., 340/2007). Boundaries: East: Land of Annavarapu Kasiviswanadham, West: Part of the land of
Pratyusha Association Shipping Pvt Ltd, North: Land of SK. Abdul Khader Saheb, South: Part of Land of
Vedicherla Ramanamma and Others.

*Encumbrances Known to the Bank NIL

Reserve Price Rs. 1,74,00,000/-
EMD Amount Rs. 17,40,000/-
Bid incremental amount Rs. 25,000/-

PUHLIC MNOTICE
MOTICE i= heredy givan thal the balaw merfioned Autharised Parsan is na ongar aflizbed 2z Autharised
Parsan ol Kalak Secunties Limbed

Authorised Trada Exchange Registration i
Person Mame Kama Murmbers of Autharised Persan| 44dress of Authorised Parson
N N NSE - APDSS500503 :"3’1“'“- : Flat e NI,
o dii ; artmenls Balaji Magar Nizampe
ANRAPURMNA | ANNAPURKA | BSE . APDIDET 30150314 I|:'|:,-:IE"E|:IE|:| H:,':IE--'a;Ed EII:I:["EII'_'

Fiease note that sbave manton Autharised Person (A7) is no longer associsbad with us. &ny person
Fancaforth dagling with abows mantion AP should do =0, at their awn sk Kotak Sacuritias Lid. shal nol
Eeer fictiaker $ar any such dealing. In case of any queries for S lrarsaclions Ll dabe, Eneshors ang requesled
ta-indarm Kobak Securises Lid, wathun 15 daws Irom the daba of tis malilization, '-al'rr'hj whech il shall ba
deemed thatshere axists no queres agansi e above mentiorad AR
kotak Hotak Securifies Limited. Regisiered Office: 27 BKC, C 27, G Biock, Bandra Kurla
o S GOmplak, Bandrd (E], Mumbai 400051, GIN; US2EEMH 1354PLE13405, Takiphona
Moo =22 43360000, Fax Moo +22 67132430, Meabeita: wanwkolahocom | www kolehsecunfies com,
Comespondence Addness: Infinity 1T Park, Bkig. Mo 21, Opg, Fllm City Road, A K Yaidva Mang, Makd
(Eas=t), Mumbai S00057, Talaphona No: 2856825, SEB! Registralion No: INZOO02001 37 (Mamber al
MSE, BSE, MSE, MCHK & KRCOEX), AMFl ARM (16d, PMS INPOODOI0ESE, and Research Analys|
INHICOGO0SEE. NSOLACOSEL:! INN-DRE25- 2021, Complance Cftcar Detalis: Mr. Hiren Thassar Call
(22 - 43358484, or Email: ks.compliangeiikotak.com

# ASSET RECOVERY BRANCH

W, @ Union Hgﬂk #249/3RT, 1st Floor, S.R.Nagar Main Road,
e ——— Hyderabad-500038

E-AUCTION SALE NOTICE

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 read with provisio to Rule 8 and 9 of Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Symbolic / Physical
possession of which has been taken by the Authorised Officer of Union Bank of India (Secured Creditor), will
be sold on "As is where is", "As is what is", and "Whatever there is" on the date mentioned below, for recovery
of dues as mentioned hereunder to Union Bank of India from the below mentioned Borrower(s) & Guarantor(s).
The Reserve Price and the Earnest Money Deposit, Bid Increment are also mentioned hereunder:

Name and address of the Borrower: Sri Sai Dairy Farm, C/o 2-78, Sakhunaveedu Village, Yerrupalem
Mandal, Madhria Khammam Dist. TS-507203. Kiran Babu Parvatham S/o Venkateswarlu, 2-78,
Sakhinavidu Village, Madhira TS-507203. Guarantor: Gangavarapu Chinna Konda Reddy S/o Veera
Reddy, 12-352/2 Ayyappa Nagar, Madhira Khammam, TS-507203

The secured debt for the recovery of which the immovable secured asset is to be sold: Rs.48,46,034.25
as on 28.02.2026 with further interest, cost & expenses

DESCRIPTION OF IMMOVABLE SECURED ASSETS TO BE SOLD:

All that part and parcel of "Residential land and building at H.N0.12-155/3/1 situated in Sy No.429, Opp
to Sai Baba Temple admeasuring to an extant of 130.88 Sq Yrds and having a built up area of 1062.50
sq ft in Madhira Municipality Mandal of Khammam District". Bounded by: North: H.N0.12-155/3, South:
Road, East: Land of others, West: Road. (Boundaries as per Sale Deed Document No: 2401/2017 Dated
12.07.2017 Registered at SRO Madhira) Google Coordinator: 16.923114,80.359130

Reserve Price: Rs.22,77,000/- EMD: 10% of the Reserve Price Bid Increment: Rs.22,770/-
Date and Time of E-Auction: 30.04.2026 from 12:00 Noon to 05:00PM

(with 10 min unlimited auto extensions) E-auction website-https://baanknet.com

EMD shall be deposited and Linked/Map the EMD amount with the Property ID before End Time of Auction.
It is advisable to deposit and Link / Map the EMD amount with the property ID well in advance to avoid any technical glitch

The Online E-Auction will be held through web portal/website Registration, Login and Bidding Rules visit the following sites:

The Online E-Auction will be held through web portal/ website: https://baanknet.com on the date and time

mentioned above with unlimited extension of 10 minutes. The intending bidders/purchasers required to

register through https://baanknet.com (Buyer Registration - link provided in the home page of the website)

by using their mobile number and valid email-id. The intending bidders/purchasers further required to upload

KYC documents and Bank Details. Register on https://baanknet.com using mobile number and email ID.

e For auction related queries e-mail to ubin0556009@unionbankofindia.bank.in or contact For queries
contact Number: 8291220220 For Enquiries Please contact number 9949763570/9550516062

e Bidders are advised to go through the website: https://baanknet.com and https://www.unionbankofindia.co.in

/auction-property/view-auction-property.aspx for detailed terms and conditions of Auction Sale before

submitting their bids and taking part in the E-Auction sale proceedings. Successful bidder will be intimated

through e-mail by PSB Alliance Pvt. Ltd after the closing of the e-Bidding Process.

Note: The sale shall be subject to the outcome of Securitisation Application/other cases if any

Notice of 30 days for sale of immovable secured assets under Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

Date: 23.03.2026, Place: Hyderabad Authorised Officer, Union Bank of India

@ ChﬂlaiﬂHDI.AMﬂHDAI.AM INVESTMENT AND FINANCE COMPANY LIMITED

ety | Corporate Office : Chola Crast, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Cheanai-B00 032, T. N

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF

DEMAND NOTICE

SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Creditor) under the Act
and in exercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Sec. 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the
said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the service of
notice is being affected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below :-

process {“e-woling ) Date and time of e-auction 17.04.2026, 11 am to 4 pm

Property ID No. IDIBSAMHPR20

Bidders are advised to visit the website (https://baanknet.com) of our e auction service provider PSB
Alliance Pvt. Ltd. to participate in online bid. For Technical Assistance Please call 8291220220.
For Registration status and for EMD status please email to support.ebkray@psballiance.com.

For property details and photograph of the property and auction terms and conditions please visit:
https://baanknet.com and for clarifications related to this portal, please contact PSB Alliance Pvt. Ltd,
Contact No. 8291220220.

Bidders are advised to use Property ID Number mentioned above while searching for the property in the
website with https://baanknet.com

*No known encumbrances to the knowledge of the bank. However, the intending bidders are
advised to make their own independent enquiries regarding the encumbrance, title of the

-Tﬁf;' Description of Resolutions

|, |ALTERATION OF THE OBJECT CLAUSE OF THE MEMOURANDUM OF
{ ASSOCIATION OF THE COMPANY

2. |TO APPROVE ISSUE OF EQUITY SHARES AND/OR OTHER ELIGIBLE
SECURITIES INCLUDNING CONVEHTIBLE INSTRUMENTS, WARRANTS, OR
DEPOSITORY RECEIPTS THROUGH ONE OR MORE MODES INCLUDING,
PRIVATE PLACEMENT OR QUALIFIED INSTITUTIONS PLACEMENT (LIP)

3. | TO RE-APPOINT MR. PRATHIPATI PARTHASARATHI {DIN: 00004936 AS BN

3{,'_ - o?rznvzzs(s?gﬁ%i?rfgxr/s LA(::'E Dt. °f&Dg'l"s.aR?n':°t'°e Description of the Property / Secured Asset
Loan A/C. No(S). : HL10WGL000042367 24.03.2026 Open Plot In Survey No. 315/1/9, Bhupalapally
1. Mr/Mrs. Krishna Murthy Vennampalli 3 Rs. 24,67,785/- | Municipality To An Extent of 256.00 Sq. Yards 214.06
2. Mr/Mrs. Padma Vennampalli = (Rupees Twenty | Sq. Meters of Situated At In The Limits of Bhupalapally
1 Add:- H. No. 2-379 Rajiv Nagar Bhupalpalli u°,: Four Lakhs Sixty |City & District Revenue And Registration Sub-
" |Warangal Telangana - 506169. Also at: Sy. No.| & Seven Thousand | Registration Warangal Fort, District Warangal And
315/1/9 H. No. 2-379 Rajiv Nagar Bhupalpally| Seven Hundred  |Bounded By: East: House of Vennampalli Srinivas,
Jayashankar Telangana Near By Rajiv Gandhi| ™ | Eighty Five Only) as |West: House of Guddeti Sujatha, North: House of
Statue Bhupalapalli - 506169. on 24.03.2026  |Laxman, South: G. P. Road.

THIS NOTICE IS SENT IN SUPERSESSION OF OUR EARLIER NOTICE DATED 29.12.2023. Please be informed that earlier Notice

dated: 29.12.2023 issued under 13(2) of the SARFAESI ACT, stands withdrawn with immediate effect

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove within 60
days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization
of payment. The borrower(s) may note that Cholamandalam Investment and Finance Company Ltd. is a secured creditor and the loan facility availed
by the Borrower(s) is a secured debt against the immovable property / properties being the secured asset(s) mortgaged by the borrower(s). In the event
borrower(s) are failed to discharge their liabilities in full within the stipulated time, The Secured Creditor shall be entitled to exercise all the rights Urs.
13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy

N M ﬂE_PEHﬂEHTI}IH I_-:_!:]TEI FI_I:_|F THE_Eﬂ!fI."IF'R}hI\“' ) -

4. |RE-APPCHNTMENT OF MA, PRATHIPATI PARTHASARATHE (DEN: O0004936)
A5 AN INDEPENDENT DIREGTOR, BEING ABOVE THE AGE OF 75 YEARS
Pursuant to the MGA Girulars, the Lompany has completed the dispateh of tha Postal Ballot
Nofice giong with the explanatory stalement on Friday, 27th March, 2026, throsghelecironic
mode o thase Members whose emall addresses are registered. with the Company &

depositony participant(s) as on 20th March, 5026 (" Cut-off Daie”™).
The Motice of the Postal Ballot can be accessed at the following Web link

hitps.fwww spacenatant. comy wabsitas of tha Stock Exchangas where the equity shares of
the Company are listed i.e. National Stock Exchange of India Limited, www.onseindia.com
and an thewebsde of COAL, wwwpvotemgmdia, com

Members holding Equity Shares of the Company a5 on the Dut-off Date i.e. 20th March, 2026
i Ehmble MemBers”) anly shall be antiled 1o vola terough ramols - e-waling process In
relation iothe resodutions specified in Postal Ballot Notica. & personwha becomes & Member
after thie Gut-of Date should freat this Notica lor information purpase only

The Company has engaged the services of COSL for the purpose of providing remode g-
viding facility to its membess. Inaceordance with tha MOGA Girculars, the Gompany has made
necessary arangements fo enabis the Members to register their e-mall gddrass. Those
fdembers who have nod vet registerad their e-mail addrass are requested to register the same
by following the process provided in the Postal Ballot Motice

Members holding Eguy Shares of the Company as on the Cut-off Date ie., 20th March,
2026 migntipned in this Nolice are tequested to carefully read the Insfructions mentioned
under the head 'Instructions for e-voting' @ this Nofice and record their assent ("FOR") or
dizzent ("AGAINET™) on the proposed resofutions through remote e-voting naf [zter than
5:00 p.m. (IST) on 29th April, 2026.

Cut-off date

(for determining the Members entitled o
vate on the resolutions sat forth in ths |

Friday, 20th March, 2026

sant only throogh slecironic mode to those Members whose emall addresses are registered
with the Comgany or Registrar and Transier Agent ('RTA") or National Secuorities Depository
Limited {*"NSOL") and Central Depository Services (India) Limited {"CDSL") (collectivaly
referred ioas “Depositories”)
The Explanatory Statement pursuant o Section 102 of the Act, pertaining to proposed
Resalubions setfing ool a8 matarial lacts concaming each tlam and reasons ihesaol, is
appended tothizs Notice.
In compliznca with Ragulation 44 of the SEBI Listng Regulations and pursuand bo the
provisions of Sections 108 and 110 of the Act read with the Rules and the aforesaid MCA
Circielars, the mannerof voting on the gropgosed rasehifions i5 rastricied only io famols e-
voling ie. by casfing votes electronically instead of submitfing postal ballot forms
Accardingly, the pastal batiof notice and Instructions for g-voling are Baing sant anly through
ekectronic mode 1o those Members whose email address is registered with the Comparny /
depasitories.
The Board of Deractors has appointed Mr. Bataramakrnishna Desing, (FUS 8163 | CF 22414)
roonator of Balaramakrishna & Associates, Company Secretares in Practice, Hydarabad,
a5 the Scrutinizer to seyutinizs the pastal ballod process inafair and fransparent mannes.
The Scrutinizer will submit his repart 1o the Chairman' Diractar of the Company or the
Company Secretary o any other authorized person, upon compéstion of the scrutiny of the
votes cast through remote e-voting. The resulits of the Postal Ballot will be announced within
b (2) working days Irom the conglusion of remofe a-voling process, The sasd resulls,
along with the Scrutinizer's Feport, will be placed on the website of the Company
https:/rwww.spacenetent.comy and COSL www.evolingindia.com and displayed af the
Registered Office of the Company. The same will also be simuttanesusly farwarded 1o the
slock Exchangas where the Equity shares of the Company are listed, for placing the same.on
their websites. The resofutions, if approved, will betaken as having bean duly passed onthe
last date specified 108 remade a-¥oling 1.8, 294h Apnl, 2026
Al grievances connected with the faciity for voling by electronic means may be addressed
o M. Rakesh Dald, S Manager, (GDSL,) Gentral Daposiory Servicas (India) Limited, &
Wing. 25th Flaor, Marathon Futures, Mafatlal Bl Compounds, N M Joshi Marg, Lowsr Parel
{Eas1), Murmbai - 400013 or send an gmail 1o helpdesk.evaling@odslindia.com or call todl
freena. 1600225533
Faeany ather Assistance o any matiar conmactad with thie above, mambers may contact by
writing an e-mailio cs@spacenetent.com.

For Spacenel Enterprizes India Limited

properties put for auction and claims/rights/dues/affecting the property, prior to submitting the bid.

Contact Person: 1. Mr.Rohit Ranjan-Authorised Officer-9304541787, 2. Mr. Nishant Shukla-BM- 9454488755

Date: 26.03.2026,
Place: Hyderabad

Authorised Officer
Indian Bank

NOTICE

Notice is hereby given that 1600 Equity Shares
bearing Certificate No. 5951352, 2002863 and

Limited standing in the name of Manmohan
Kaur Brar has been Lost or mislaid and
the undersigned has / have applied to the
Company to issue duplicate certificates for
the said shares.
Any person who has any claim in respect of
the said shares should write to our Registrar,
KFIN TECHNOLOGIES LTD, Selenium
Tower B, Plot 31-32, Gachibowli, Financial
District, Nanakramguda, Hyderabad,
Telangana-500032 within one month from this
date else the company will proceed to issue
duplicate certificates.
Manmohan Kaur Brar
Name of Shareholder
Date: 28.03.2026
Place: Telangana

RYR DIGITAL INFRASTRUCTURES
LIMITED
Pt Mo, 17 & 18, Survey No. 10, Maghapur,
Hangareddi, Hyderabad - 500 034,
Telargana, INDIA
Form No. INC-25A
{Pursiant lo Rule 47 of the Comparnies
{incorporalion) Rules, 2074)

Inm the matter of RVR DIGITAL
INFRASTRUCTURES LIMITED(CIN:
U45202THE2H0EPLEDS0493) having its
registered office at Plot Mo, 17 & 18,5urvey
Mo, 10, Madhapur, Rangareddi, Hyderabad -
500034, Telangana, INDIA

Motice is hersby given {0 the general public
{hat the company is intending fo make an
gpplication to the Regional Director under
aection 16.of the Companies Act, 2013 read
with -aforesaid rules and is desirous of
converting into & private limited comgpany in
terms of the special resolution passed af the
Extra Ordmary General Meeling heid on
2705, 2026 to. anatde the company o give
gffectfor such convarsion
Any person whose interest is likely o be
affected by the proposed change'siatus of
the compamy may deliver or cause o he
delivered or send by regisiered posl his
objections supported by an affidavil stating
the nature of his interest and grounds of
opposition 1o the Regional Director, South
East Region {SER), 3rd Floor, Comporaie
Bhawan, Thatliznnaram Vigage, Bandlzguda,
Magale, Hyderahad = 500068 within tweanty-
ond-days from the date of publication of this
natice with a copy 10 the applicant company
at ‘it registerad office at the address
mentiomed below, mentioning the nature of
intarest and grounds -of opposing to the
patition
RVE DIGITAL INFRASTRUCTURES LIMITED
Picat Mo, 17 & 18, Survay Mo, 10,
Madnzpur Rangaraddi,
Hyderabad - 500 034, Telangana, INDIA.
BY ORDER OF THE BOARD

Prace: Hydarabad
Date: #8.03 203G

Manzging Director
DIN: (02E00TD

available under the Act and the Rules thereunder and realize payment. The Secured Creditor is also empowered to ATTACH AND / OR SEAL the
secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured assets(s), the Secured Creditor also has a right to
initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable
to the Secured Creditor. This remedy is in addition and independent of all the other remedies available to the Secured Creditor under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section
13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way
of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of the Secured
Creditor and non-compliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with
the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours.

_ i d Sd/-
https://www.spacenelent com/notice/Spacenel_Postal Ballol_Aprii%202026.pdi Qe of 1oo01514081238152207, Place : Warangal, Telangana Authorized Officer
The Member may notz that this Notice will also be avaiiable on the Company's websits, folio No. B0043150f Mahindra & Mahindra Date : 24.03.2026 For Cholamandalam Investment and Finance Company Limited

e -
el e i il

now pledged shares
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neiee) . | CONVERSION OF PUBLIC COMPANY INTO

Remote e-voting period - From 9:00 am. (I5T), Sunday, 29th A PRIVATE COMPANY
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. : - REGIONAL DIRECTOR,SOUTH EAST

Remaote e-voting period - Till 5.00 p.m. (IST), Wednesday, 25th REGION (SER), HYDERABAD, TELANGANA

End of Remole e-Voling April, 2026 In the matter of the Companies Act, 2013 - .
(Remote e=voting modula shall be saction 14 of Companies Act, 201 3and
disabled post this date) Rule 41 of the Companigs {Incorporation)

Rudes, 2014.
In compliance with the atoresaid MCA Circulars, this Postal Ballot Notice ('Notice') is being AND N
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epaper.financialexpress.com

Date:; 27" March, 2026 Manish Jalssvil;] FOR RVR DIGITAL INFRASTRUCTURES
Place: Hyderabad Company Secretary & Compliance Officer g LIMITED f _
Phanikrishna Chowdary Ravi Inanci afﬂxpf ess.c0m
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